
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

 
C.P. No.146/2016 
O.A. No. 58/2016 

 
 New Delhi, this the 12th day of May, 2016. 

 

      
HON’BLE MRS. JASMINE AHMED, MEMBER (J) 

HON’BLE MR. P.K. BASU, MEMBER (A) 
 
Daya Ram,  
HS-I Retired,  
MES No.366366, 
Aged about 66 years,  
S/o Shri Maman Singh,  
R/o RZ-16, Gali No.2,  
Syndicate Enclave,  
Dabri More, New Delhi-110045.    .. Applicant 
 
(By Advocate : Mrs. Priyanka Bhardwaj for Shri M.K. Bhardwaj)  
 

Versus 
 
1.  Shri G. Mohan Kumar, 
 Secretary,  

Ministry of Defence,  
South Block, New Delhi.  

 
2.  Lt. Gen. Sanjiv Talwar AVSM, 

Engineer-in-Chief,  
Engineer-in-Chief Branch,  
Integrated Headquarter of MoD (Army),  
Kashmir House, Rajaji Marg,  
New Delhi.  

 
3.  Shri Arvind Arora,  

Director General (Pers.),  
Engineer-in-Chief’s Branch,  
Integrated Headquarter of MoD (Army),  
Kashmir House, Rajaji Marg, New Delhi.  

 
4.  Dr. B.K. Singh, 

PCDA (WC),  
Ministry of Defence,  
Chandigarh.  

 
5.  Shri Anand Mishra,  

GE, E/M, Base Hospital,  
Delhi Cantt.  



CP 146/2016 in OA 58/2016 
 
 

2

6. Shri Suresh Kumar Rajput,  
Accounts Officer,  
E/M, Base Hospital, Delhi Cantt.    .. Respondents 

 
(By Advocate : Shri D.S. Mahendru) 

 

ORDER (ORAL) 

By Mrs. Jasmine Ahmed 

Heard both the sides. 

2. The order/direction was passed on 14.01.2016 directing the 

respondents to take a final decision on the representation dated 

04.08.2015 of the applicant and to pass appropriate reasoned and 

speaking order within a month from the date of receipt of copy of 

the order. 

3. In pursuance of the order dated 14.01.2016, the respondents 

have passed speaking order dated 21.04.2016. We find that the 

order runs in five pages. The counsel for the applicant vehemently 

argues that this is not a speaking order as per the applicant’s 

representation.  

4. It is contempt jurisdiction here only to see whether the 

direction given by the Tribunal to the respondents has been 

complied with or not. We are happy and satisfied that the order 

passed by the Tribunal on 14.01.2016 has been complied with by 

order dated 21.04.2016. Accordingly, the C.P. is dismissed. Notices 

are discharged. 

 

 
(P.K. BASU)                      (JASMINE AHMED)    
Member (A)                 Member (J) 
 
 
/Jyoti/ 


